
 

FIR No.  323/21 

PS S.P. Badli 

State Vs.Vikas 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Vikas. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

16.06.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 16.06.2021. 

Recovery has already been effected. Hence, no purpose would be served by 

keeping the accused in JC. Accordingly, I deem appropriate to grant the benefit of 

bail to the accused  Vikas upon furnishing bail bonds in the sum of Rs. 15,000/- 

with one surety in like amount.  Copy of order be sent to whats app of Ld. Counsel 

for the applicant at his request. Copy of this order also be immediately sent to the 

concerned Jail Superintendent electronically.  

  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 205/21   

PS S.P. Badli 

State Vs. Balraj 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Status report filed by the IO.  

  Copy of the same sent to Ld. Counsel for the applicant. It has now 

been submitted by counsel for the applicant that his only grievance is that fair 

investigation be carried out in this matter. 

  IO is directed to keep in mind all the provisions of law and conduct 

investigation fairly without any bias. Application disposed off  accordingly 

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 251/17   

PS S.P. Badli 

State Vs. Vikas Rana 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  ATO S P Badli through VC. 

  Reply filed on behalf of ATO PS SP Badli. However, the same has 

not been filed through proper channel as per order dated 25.06.2021. Thus, reply 

filed is rejected. SHO concerned is directed to file fresh reply through the office of 

DCP concerned on 11.07.2021.  

  Further, let ATO be present on the NDOH via VC.  

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



Tej Singh Rathore Vs. Sitaro Devi   

PS S.P. Badli 

200 Cr. P C 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  ATR received from IO requesting  for some more time in view of 

Pandemic of Covid 19. Time is granted. 

  Put up for filing ATR on 11.08.2021. 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 1325/15   

PS S.P. Badli 

State Vs. Parveen Jain 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Application has been received from the IO for initiating proceedings 

u/s 82 Cr. P.C against the accused as he has not been traceable despite issuance of 

NBWs and all efforts by the IO. 

  In view of the Pandemic of Covid 19, I do not deem it fit to allow this 

application at present. Thus, let it be put up for consideration on 06.08.2021. 

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

 

  



FIR No. 1325/15  

PS S.P. Badli 

State Vs. Anil Kumar Gupta 

03.07.2021 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Copy of status report has been supplied to counsel for the applicant. 

However, he has stated that the same is not legible. Let legible copy of the status 

report be supplied to counsel for the applicant within 3 days from today. 

  Further, it is the grievance of the counsel for the applicant that the IO  

has only proceeded against one accused in this matter and has not charge sheeted 

remaining accused  although they were involved heavily in the matter.  

  Naib Court via VC has informed that submissions of counsel for the 

applicant is not correct as today only an application for initiating proceedings u/s 

82 Cr. P.C against one of the said accused has been filed before this court.  

  In view of the submissions, let the matter be put up for further hearing 

on 06.08.2021.                    

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 15015/21  

PS S.P. Badli 

State Vs. Anil @ Nepali 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

Vide this order, I shall decide the bail application moved on behalf of 

the accused Anil @ Nepali. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

17.06.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 17.06.2021. 

Recovery has already been effected. Hence, no purpose would be served by 

keeping the accused in JC. Accordingly, I deem appropriate to grant the benefit of 

bail to the accused Anil @ Nepali upon furnishing bail bonds in the sum of Rs. 

10,000/- with one surety in like amount.  Copy of order be sent to whats app of Ld. 

Counsel for the applicant at his request. Copy of this order also be immediately 

sent to the concerned Jail Superintendent electronically.  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 339/21   

PS S.P. Badli 

State Vs. Sonu Kumar Gupta @ Lala 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Report of IO filed. As per report of IO, surety is not residing at the 

given address. Thus, Bail bond is dismissed. Application disposed off.  

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 284/21   

PS S.P. Badli 

State Vs. Rohit @ Kunal 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Fresh bail bond received. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Put up for verification before Ld. Duty MM on 04.07.2021. 

 

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

 

  



NRL Challan   

State Vs. Jugad  

 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application. Hence, the same is dismissed as withdrawn.  

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No. 346/21  

PS S.P. Badli 

State Vs.Unknown 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application for release of  goods (articles of hosiery) on 

behalf of applicant Pradeep Kumar. SPA in favour of Pradeep Kumar is on record. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that goods are is not 

required for any further investigation.  

  The prosecution has no objection if the goods be released to its 

applicant.   

  In these circumstances, the aforesaid goods be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the goods valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the goods in question be conducted as per  above 

mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 



IO is further directed to verify the ownership of the said goods before 

releasing of the same.     

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

 

  



FIR No. 489/20   

PS S.P. Badli 

State Vs.Vijay @ Bijli 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Vijay @ Bijli. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

26.02.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 26.02.2021. Charge 

sheet has already been filed. Recovery has already been effected. Trial will take its 

own time.  Hence, no purpose would be served by keeping the accused in JC. 

Accordingly, I deem appropriate to grant the benefit of bail to the accused Vijay @ 

Bijli upon furnishing bail bonds in the sum of Rs. 15,000/- with one surety in like 

amount.  Copy of order be sent to whats app of Ld. Counsel for the applicant at his 

request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 

  



FIR No.  376/21  

PS S.P. Badli 

State Vs.HR-55AA-8213 

03.07.2021 

 

Through Webex Video Conferencing 

In compliance of order no. : 20514-20568/Judl./North/RC/2021 dated 28.06.2021 

of  Hon’ble High Court of Delhi, all urgent cases and final arguments cases are 

being taken up through Video Conferencing. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application for release of vehicle bearing no. HR-55AA-

8213  on behalf of applicant Khursid Ahmed. SPA in favour of Khursid Ahmed is 

on record. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that vehicle is not 

required for any further investigation.  

  The prosecution has no objection if the vehicle be released to its 

applicant.   

  In these circumstances, the aforesaid vehicle be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the vehicle valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the vehicle in question be conducted as per  above 



mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 

IO is further directed to verify the ownership of the said vehicle before 

releasing of the same.     

                  

                       (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/03.07.2021 


